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B 5 RIMIAL LAW 1989

Q I One R was married to B 5 years prior to the occurrence, yet

she was issuless: X brotherof R had also been residing with her sister

dencc to the effect that since R had failed to beget any child, the
tions in between the husband and the wife were very strained. The

‘her on 01.05.76 but had restrained to do so on second thought. During
__he intervening night of Istand 2nd of May 1976 while X was reading

- outside the house of B in the bulb light at the house of L, he heard a

~ noise coming from inside the house of his brother-in-law. Xalong with .

L got the door of the liouse of B opened and entered the house. They

e above said two persons that she had been administered 3 tablets by
er husband on the pretext that it will help her in getting g pregnarit. The
atter was subsided on the intervention of X and L. The door was
gam bolted from ms;de

watchman had already been instructed to do so inre gard to the suicide
committed by Smt. R.

Doctor who conducted the post-mortem found the face of the
deceased bloated and bleeding from her nose. He further found the
following ante mortem injuries:-

(1) The ligature mark in width over the Hyroid cartilage. The mark

Ofknoton the right side 114" x 1" with constusion of tissue underneath :

and fracture of thyroid cartilage.

{2) Abraded contusion 5" x 3%2" on the front right side of the chest

with fracture of second and third ribs and laceration of the right lung.

(3) Abraded constusion 6" x 4" on the front of the left side of the
chest with fracture of second, third and fourth ribs antertorly in the
middle elerical line with laceration of the left lung underneath.

(4) Abraded contusion 2" x 1" on the back of the left hand over.the:_

fourth knuckle.

nd brother-in-law even before the ‘impugned incident. There was -

rents of B were also very much unhappy on the said score. Smt. R is®
eported to have told her brother X that her husband had tried to throttle

ound Sm. R lying on the ground in a semi-conscious state. She informed

On the next morning, i.e. on 02.07.76 when the door of the house
as opened and X entered the house he was startled to see his sister -
_hanging from a peg in the roof with a rope, the one end of which had

~ been tied to a nail fixed in the wall. Xtried to lodge a report but he was_
not allowed to do so by B and his father on the pretext that the w]]age :

iy T

| atest] awes com



CEVTL LAW-I, 1939

Q i (a) ‘A let out the prmuscs in smt to B pcrnod of I.hree years
by virtue of pmnmszon glantad under SeCll{ll‘l 21 of Delhi Reat: Control -
Act, |958 After expiry of said period ‘4’ filed another appllcat:on
without mentioning the factum of having aiready created a limited
tenancy in his favour. B appeared before the Rent Controller and made
a statement on oath that he was willing to take premises on lease for
llmited period of two yeal 5. Pel‘ﬂ]lSS!Oﬁ was granted by uontrolier

_ 'At-'the end of two yeals A’ ﬁles an e\(ecutlon app]lcauon seekmg
delivery of poqsessmn of leased prcnnses ‘B’ cppc}s‘ dthea phc D_n
grou d-lha,l order ofRentLontrol{er graﬂtmg,pem |5510r_l_ legal
and void since same was nbtamed by a concea]ment of material facts
Demde lhc objecnon

OR iR 0

Q. 1.{a) The respondent was inducted as a 1enant under aregis stered
deed of lease dated April 23, }948 fora period-of three years. Afterthe
expiry of the said period in 1951 l,the rez.pondcnt continued in possession

by holding over. The premises consisted of four rooms. In 1986, the
respondent created three separatc sub—tenanmcs in favour of three
Jersons in respect of three rooms.

: The !and!ord seeks ewctzon ofthc respc-ndent under scutson 14{1)
of the Delhi Rent Control Act, 1958 on.the ground that the respondent
1as sub-let a part of the premises without obtammg his consent in
writing, The respondent relies upon clause 6 of the lease deeed which
-eads: “That the lease shall use the dcmlsed premises as office and
shall be entitled to sub-let the portion which may not be u%cd by him”.
Dcc:dr. the plea raised by the respondent. = -+ L dids

(). 1. (b) A let out certain premises to-B on September | 1982 ona
manthly rent of Rs. 500/-, the rent being stipulated as payable im
advance. Rem'i"a{i been paid till March, 1989, B received a notice on
.\/!ay 7, 1989 ¢a ng upon him to pay the arrears of rent w.e.f. April 1,
1989, On May 13, 1989 B sent a draft for Rs: 500/- t0 4 who retained
the draft and intimated B on June 7, 1989 that the tender was not valid.
On June 1, 1089 B sent another draft for Rs. 500/-. A did not encash

-or return these drafts.

On Aug,u%t 2, 19894 filed an appiwatlon for eviction of B from the
suilt prem;ses ontheg ground that B has neither pmd nor tendered whole
of the arrears of the rent legally recoverable from him within two months.
of the date on W hicha notice ofdeemed for the arrears of rent has ‘been
served on hitny B admittedly eaclier hawno en joyed the benefit of scctmn'

4(2) of‘lhe Deihi _Rent Controi Act 1958 W1IE 4 qucceed‘? Rt

or
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: :Q 1. "b}.A let out. suit permiseq to B for :esmennai purpose il'l:

Wou Id tm axe any differsnccs 1f B 5 w:fe has purchased the resident lai
flat with her own sawngs'? P g : 25

Q 2. () Atthe time ofmamagc beiween two Hindus, wiuch took
place on January M, 1986 ‘the husband ‘7 and the w;fe ‘W’ were
nfuily employed in Delhi. After the marrlagc certain
hderstandmg appeared to have broken out betwecn them
hereupon ‘A got hunselftransferred te Jalpur and ‘W remam_ .
1. 1989 “FF files a petition against *#” for restitution of con_[ugal-
ghts. The defence of ‘W is: (i) that “H himself got. transferred and
n now he can ‘come back to Delhi and (ii) that in view ‘of the ill
ent on her by *“H’ and his bad habits she docs not want to feave
}@b. Dmcuss whcther the rcst:tut:on bc granted '

- OR.'
i Q 2 (a) M the w:fc of(x (both Hmdus) ina pelft:on for dworce '
alleged that she had been receiving insulting treatiient from her parents-
~law which amounted to legal crue!ty The court found that as a matter
‘fact'the al]e;,anon was irue but Gwas not in any way ilwolved in it.
111M5t1cceed‘? TR R : B el

Q 2 (b)A 2 sunm, has a son g and a grandsen Gby S 3 ncgligently
cause the death of 4. Lan S succccd to the estate of 47 Would it nake
v dlfTe] ence 1fthe pames Were govcrned by the Shld Law'? -y

'-OR

: Q 2 (b) A a sunm bequeaths one tlmd of hIS estate to B _one-
urth t{) C.and one-f‘fth oD, A: heirs reﬁi‘;e theu consent to the
‘bequest. How will this. refusal alfect the rights aceuring to. B, C.and D
“from the’ bequest‘? Would it makes any difference if the family had
‘:been govemed by the bhla Law’? ' 25

covery ofamount Declde the case by a reasn' ed

: OR

Q 3 .(a) The D fendant, a {ema]e agrecd to pay RS> 5000 to plaint:ff
_ ) r_having the former traified in art of smgmg_,
and dancmg at his.own cost 1t was found Lhat the plamnﬁ”s &rstcn and *

not plaintiff himself had n.,ndered those services, In asuit for recovery
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Q.3 (b) H oceu pled a pl ot of iand owned hy Nand bu:lt a structurc
-t-: He, remamed n OCCUpatlon ofthese piemlses fer a, perlod ofﬁve
;On

*

the ground that he was thﬁ Ieai owner and Hibasp tres.passer Decide

the case. Would it make any U]ﬂlrenca, 1f thc SUit §1ad been ﬁ]ed on
Octobcr 20 1988‘? i 1

Q.3 (-?.’_)344: is the husband of W. 4 files & suit for declaration that a
two years old boy allegedly bom to the defendant wife I was not his
son. An bjectu}ﬂ s taken that the suitwas premature as no maintenance
o ts in 45 estate Were_ g claimed agains h'im and that the

interest of the minor should ot b prcjud ced by l:leudmg a questmﬂ

which will arise in future. Can adcglaratlon be granted to A‘? 25

Q. 4. (a) X and ¥ are paﬁncrs in 2 trading firm. X borrows Rs.
9000/ from Pand executes a pronote in the namie of the firm. X spends
the money in purcahsing a plot of fand in his own name forhis personal_
pu1 pose Can Phold ¥ also liable for the debt” Gwe reason.

OR

, Q 4. (a) 4 and B were partners, the latter being the managing
partner. The partnership was dissolved and its winding up devolved
on B. Part of the asscts consisted of bales of cotton. 4 reguested B to
seil thcse bales lmmedlately B delayed in selhngthem with the resuit
tha,t they were uitlmateiy sold at much lower price than they would
have fetched if sold when 4 desired. 4 contended that the loss

.susfame '-=by the postponement of the state ought to be borne by B
_a_._!om_e. Decide..

) A sells to B 5th March, ali the hay standing on my land in
a partlcular-_gnclosure’ the hay to be‘cut and camed by B aﬁar two

desto_ ed by f'“re befcrre lt w 60l

sues B ?or the p 'cc' aﬁer the due
date Decide. : s :
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OR
.4 (b) A, a dealer at Chandlgarh places an md' rwith B, a frader 5
hi, for the suppl y of certain goods on lhe “F.O.R. Dellii. :
yment against documents”. B dciwels ‘the pec sed goods to the
ilways at Delhi for transmission to 4, the cons:gnee and sends the
fway: receipt to his Bank at Chandsgarh for handlngﬂvcrthe Sameto.
against paymu]t Antimation is also sent separately fo A, The gaods
;destroyed by fite before these are loaded in the wagois at Delhi. 4
ishonours the documents. B sues A for the prxcc ef the ooocls Will B
succeed‘? Gwc reasods. & e IR LA
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CIVIL LAW-II, 1989

Q. 1. (2 A filed a suit for the recovery of rent against B, on the
grou nd that B was his tenant and has not paid rent for the past 2_")_@;'1-;"5‘
I the writes statement filed, B admitted that he was the te-n_'ant of A,
“but hé-ple"aéed that hie has paid the rent without a receipt having been
issued. ' _ )

_ During the trial Z an zipp!’ication_'seeking permission to ai:hcnd- the
written statement and instead pleaded that he was not a tenant of A.
Decide and give reasons. - ' IR R

Q.1 (b) A sues B for recovery of Rs. 1000/- and interest and the
suit is decreed. In the judgement nothing is said about interest claimed.
The decree is drawn in accordance with the judgement. An application
under Sections 151 and 1 52 of the Code of Civil Procedure is filed to

amend the decree and for adding an order for payment of interest. Ho
would you decide? s

that she had pﬂrchased the house and made improvements in the house.
Being in need of money she entered into an agreement with B for a
loan of Rs. 20,000/-. It was decided that simultaneously she should
execute nominal documents of sale and rent note. These documents,
i.e. sale deed and rent note, were never intended to be acted upon and
she had to pay interest of Rs. 18% per annum on the loan. It was stated
that B was attempting to énforce the document as a sale deed.
Declaration was prayed that she continued to be the owner of the house.

In the defence B maintained that the sale deed represented the
true transaction and the onwership of the house has passed to him.
During the trial 4 wanted to produce oral evidence that the sale deed
was a sham document and never intended to be acted upon. Objection
was raised by B that A cannot be permitted to produce oral evidence
contrary to the contents of the sale deed. Decide the said objection.
Give reasons. : : : 35

Q. 2. (b) 4 filed asuit against B and C on the basis ofa promissory
note. B in his written statement admitted the claim of 4. When A4
appeared as a witness, B wanted permission to cross-examine 4. Decide
- and give reasons. 15

Q. 3. (a) Admittedly there was wide-spread strike by non-gazetted
officers of the State between Sth September to 13th October, 1980.
Various offices i ncluding those of the Deputy Commissioner as well as
majority of Courls were not functioning propetly, because of strike.
Though the strike was called off on 13th October, 1980, it took some
time before the employees came back to serve and normalcy returned.

~ State filed an appeal on 15th October, 1980. Period of Iir_ni_tation
had expired on 12th October, 1980. An application was filed for
the work in the offices was disrupted. How would you decide? 25

Q. 2.(a) 4 filed a suit in the Court of Civil Judge, Amravati, allégiﬁg =g

condonation of delay on the ground that there was a general strike and
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urisdlctlon to hear the appeal. Thereafter 4 filed an appeal
strict Judge, Ambala {1 was barred by time. 4 prayed for condo ati

/e reasons. ; - i 25
- Qud.(a) 4 ressdcs at Shlma, Bat(,alcutta and. L at Delhj A Band
eing together at Varanasi, B and C make a jf}mt pmmssory
'tpayable and deliveritto 4. . Ui e Sinks

A files a suit for reccwery at Varanasi ‘Band C object to the

B aiid C do not reside at Varanas: How would you demde the

Q 4. (b) The only qucstlon for determination is as to if the lease
; equm.d reglbllatlon under sea:on 17 ofthe indlan Regtstratzon Aut or

: not

5-980 1 have given shop onrentto B ata rental of Rs. 340/- per month,
vent shall not be raised nor jowered, nor sl}tai[ ] E_IE’.Ci him. But in case of
his refusal to pay the rent, [ shall hcwc the nght to turn him out”. Decide

Q 5. B was in occupatlon of a house be!ong,mg to A In March
{981, 4 f"led a suit for possession allegn.g that B was a treqpasser in
the huuse The suit was contended byB Who pleaded that he had hecome
he owner of the house by 2 advel*;e- ( ;
hearing ot 15th July, 1981, on whlch' date A .wés unable to attend lhc

Court, but B3 dppearcd i Court The sujt was dism:ssed in default. On
10th December 1981, B died Eeavmg behmd a w;dow . !n January,
19824 bmugh! a sutl agamsf Calleg:ngthat qhe is in ;Hegal possessmn
‘of the house and praying that a decree for possessmn  be passed against
\hez Advme (Z tt th smt ss barred. TEASONS. .o
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of delay, rciymg on section 14 of the Limitation Act, 1963 DecldL nd .

_nsdzct on of Court at Varanasi to try the suit asserting that defendants _

bj_ecti'on? ' : =20

A had granted i’ease to B on. {he f oilowmg terms “Today 1 st Janualy |

and give reasons. : 30
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LANGUAGE, 1989
Q. 't Tlanslate mto Hmdl (Devnacrf Su:pt)

My uniform C\]Jertence has convinced me that there i is no other
God than Truth. And if every page of these chapters does not proclaim
to the rcader that the only means for the realisation of Truth is Ahimsa,

I shail.deem all my labour in writing these chapters to have been in
~vain. And, even though my efforts in this behalf may prove ['Llﬁf!t.bb
Let the readers know that the vehicle, not the great principle, is a fault.
After all; however sincere my striving after Ahimisa: may have been,
they have still been imperfeet and inadequate. T he. httle flecting
allmpses thcrcfore lhat { !mve been able to have af iruth cai hfudi}

i tcnse than that of the sun, we da 'y see w:th our" _yes ]n r”act
what | hiave caught is onty the faintest gliminer of that ini "hty{,ﬁuloence
But lhis much 1 can 5:1)" w1ti1 as:manw a5 aresult ofa ny-exper tmeﬂts

Ahimsa

To see the uniy asai 'md ai[ per Vddltlg spms ef Ti uth face 1o face
one must be able to love the meanest of creation as oneself. And a man

who aspires after that cannot-afford to keep out.of any field of life.
That i s why my devotion to Truth has drawn me into the field of politics
and i can say w[tfmut the slightest hesitation, and yet in alt humility,
that those who say that rel;gion has nothma to do w:th poht:cs do :1ot
know what rellglon means. ' !

 Identification with everything that lwes is: nnpossnble Without seIf«
pm ification, the observance ofthe law of Ahimsa must remain an em pty
dream; God can never be realised by one who is not pure of heart, self-
plll!FC&thﬂ thevefme must mean pur:f‘caﬂon in all the walks of life.
And purlfcatton being highly mfectmus, punfmatzon of enese!f
1eccssau]y leads to the punﬂ,atlon ofone’s surroundmgs ' i

But the path of seif—pupf ication is. hard and s’rccp To attdin to pelfect
~ purity one has to become absolutely passron free in thought, speech
- and action, to rise above the opposing clirents of fove and hatred,
attachment and repulsion. [ know that | have not in me as yet that tr iple
* purity, inspite of constant ceaseless striving for it. That is why the
world’s praise fails to move me, mdeed it very often stings me. To
f'conqt.e: the subtle passlons seems to me to He harder far than 1he
- physical conquest of the world by the force of arms. Ever since my
“return to India 1 have had experiences of the dormant passions lying
*hidden within me. ‘The knowledge of them has made me feel humiliated
“though not defeatc,d The experiences and exper iments have subtamcd
‘me and give me great joy. But I know that | hw_ still before me 2
difficult path to traverse. | must reduce myself to zero. So'long as
- man does not of his.own free will put himself last:among his fellow
creatures, there is no salvation forhim. Ahimsais the: Fat'rht.st Iumt of
humility. : i wrisean Lone 38
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. Q.2 Translate into English: -
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ESSAY AND GENERAL KNOWLEBGE 1989
PAR1I .

Q. 1. Write an essay on any one )f the followmg
(a) Studentand Politics

(b) Education is all that is lefl vhen al! that IS taught is fo;gotten.

(c) Desirability to delete the pnws:ons reiatmg to the cuttmg of
“Gordian Knot” :

(d) Life is action, not cent'emphﬁo_n'_

PARTHI
Q. 2. What do you know about tie followiiig siiaad
(a) Yasser Arafat (b) fanez Drnovsck
(b) Robert Mugabe (d) Girish Karnad

(e) Hargobind Khurana (f) Salim Ali
(g) Visvanath Raj Gopal (h) Kalaus Barbie S
(i) Dr.Nagendra Singh  (j) Steffi G_féf' naE g
Q. 3. Write short notes on: " e,
(a) 64th amendent of the Cmsntutlon and its effect on rural
development : -

(b} Crime against women
(c) Lok Adalats a substitute forordinary courts ~
(d) Law of Benami transactions
(e) Compensation for victims of crime % 30
Q. 4. Who wrote the following:
(a) The Guide

- (b} Hindu View of Life
(¢} Vicar of Wakefield
(d) Apple Cart '
{e) Ganadevta . 5
Q. 5. (i) What is meant by:.
(a) White revolution
(b) MODVAT
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(a) AswanDam
(b) Fleet Slret:f




